
I?-:

CENTIUL ADMINlSTKATiVE TRIBUNAL. JABALPUR BENCH. 

Original A pplications Nos. 163 .172  and 229 of 2005 

Jabalpur, this llie lUUi day of M ay/2005.

Ilon ’ble Mr. Mndaii Moluui, Judicial. Member 

(1) Original Appiication No. 163 of 2005.

Smt. Mitliilesk Melua,
Wife of Late Slvri B.L. MeJira,
Aged about 52 years,
Dispatch Clerk in die Office of 
Telecom District Maiiager(TDM)(BSNL), 
Narsinghpur(M.P.) 487001.

(By Advocate -  Sliri Gopi Choiirasia)

Applicant

(2) Original Application No. 172 of 2005

Smt. SushibTiwari,
Wife o f Late J.P. Tiw^},
Aged about 53 years,
Assistant Post Master, 
Narsing3ipiir(M .P.) 4827001 
(By Advocate -  Sliri Gopi Cliourasia)

Applicaiit

(3) Original Application No. 229 of 2005

Smt, DurgaBai Soiii,
Wife, of Late Sliri Unia Sluuikar Soni, 
Aged about 51 years,
Postal Assistant,
NarsiJighpur(M.P.) 487001

V E R S U S

AppUcimt^

1.

OL ,,

Union of India,
Tluough Secretary,
Ministry of Conunuiiication, 
Department of Post,
Dak Bliawan,
New DeUii.

Chief Post Master General, 
M.P. Circle,
Bhopal



/

3. Direclor, Postal Accounts,
G.T.B. Gomplex,
Bhopal (M.P.)

4, I tlie  Senior Superiulciitieiit pi'Post Ofiiccs', 
I Hosliaiigabacl Division,

Hoshtmgabad (M.P.) Respondents

(By Advocate -  Sim P.Shankaran for respondents in OA 163105 
Shri S.K. Mislira for respondents in OA 172^5 

Shri Matiish Chourasia for respondents in OA 229/05)

COMMQN(Q R D E R)

As tlie facts, law and relief claimed by tlie applicants in 

all tluee OAs Nos . 163, 172 and 229 of 2005 are identical, therefore, 

I proceed to dispose of jitl these OAs by passing a connnon order

2. By filing the aforesaid Original Applications tlic applictmts

have sought tlie following main reliefs:- .

“(i) to set-aside the impugned order dated 
29.1.2005(AniiexureA/l), in the iaiterest of justice.”

3. Heard the learned counsel for the ptuties and carefully perused 

tlie records.

4. The lev ied  counsel for tlie respondejits has stated that the relief 

claimed by the applicants in tlie aforesaid OAs has already been 

grffltited to them. Therefore, the OAs have become infructuous. The 

learned counsel for the apphcants has agreed with the aforesaid 

submission of the learned coujisel for tlie respondents.

6. In view of the above, fact that tlie relief claimed by the
9̂—already

apphcants in the aforesaid OAs has/been granted. TherefM eJthe^As 

have become infructuous. Accordhigly, ti'ie same^^§*^istnissed as

infructuous. No costs.

(Mad’cUi Mohan) 
Judicial Member


